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CENTRAL COUNCIL OF HOMOEOPATHY
NOTIFICATION
New Delhi, the 4th May, 2009

No. 7-1/90-CCH(PT. I}.—In exercise of the powers
conferred by clauses (b), (c) and (g) of section 33 of the
Homoeopathy Central Council Act, 1973 (5% of 1973), the
Central Council of Homoeopathy, with the previous
sanction of the Central Government, hereby makes the
following regulations further to amend the Central Council
of Homoeopathy (General) Regulations, 1984, namely :—

1. {1) These regulations may be called the Central
Council of Homoeopathy (General) Amendment
Regulations, 2008.

(2) They shall come into force on the date of

their publication in the Official Gazette.

2. In the Central Council of Homoeopathy
(General) Regulations, 1984, (hereinafier referred to as
the principal regulations), in regulation 2,

(i} clause (e) shall be omitted;

(ii) clause (h) shall be omitted.

3. In regulation 34 of the principal regulations, for

the figures “10,0007, the figures “20,000” shall be
substituted. -

-4, Y regulation 47 of the principal regulations, in
the proviso, for the figures “25,0007, the figures
“50 000” shall be substituted.

5. In regulation 52 of the principal regulations,
after sub-regulation (2), the following sub-regulations
shail be inserted, namely:

“(2A) The term of office of an elected member of a
committee constituted under sub-regulation
(1) of regulation 49, shall be for the two years .
and six months from the date of his ¢lection
or till the date the next committee takes over
after its election, whichever is later.

(2B) A member of the committec shall be eligible
for re-election.

{2C) Notwithstanding anything contained in sub-
regulation (2A), the Committee, shall cease to
finction with the termination of the term of
the Council that elected the such committee,

(2D} A member of the Committee may resign from
his office in writing addressed to the Chairman
of the Committee which shall take effect from
the date, specified by such member in his letter
or on the date when it is accepted by the
Chairman of the committee, whichever is earlier:

Provided that the Chairman of the Commitiee may
resign from his office in writing addressed to the
President and his resignation shall take effect
from the date of its acceptance by the President.
(2E) When a casual vacancy occurs by reason of
death or resignatian of the Chairman, the
Committee shall elect a new Chairman for
remaining term of such Committee™.
6. In regnlation 56 of the principal regulations, for
the words “Members of the Ministerial and Group ‘D’
staff , the words “The employees of the Council” shall
be substituted.
7. For regulation 61 of the principal regulation, the
following regulation shall be substituted, namely \—
“61. (1} The Bankers of the Council shall be the
local branch of the State Bank of India or any
Nationalized Bank or any other Bank authorized
by the Central Government in this behalf.
(2} All funds of the Council shall be paid in to the
Council’'s account with any of the Bank referred
in sub-regulation (1) and shall be withdrawn by
means of cheques jointly signed by the President
or in his absence Vice-President and the
Registrar”

8. In regulation 68 of the principal regulations, for
the figures “5007, the figures “2000” shall be substituted.
Dr. LALIT YERMA, Secy.

[ADVT. 3/4/Exty./147/09)

Note :—The principal regulations were published in the
Gazette of India, Part III, Section 4, dated the
30th November 1985 vide No. 7-1/83-CCH,
dated the 15th November, 1984 and
subsequently amended vide notification dated
the 26th October, 2004,
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